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it cannot be helped in this House ,(The
hon. Minister may proceed

Shri Anil K. Chanda: At this fag
end of the discussion, I will just, Sir,
with your permission make two or
three brief observations.

The question of East Bengal has been
raised with great eloquence by my dis-
tinguished friend Mr. Chatterjee. I my-
selt come from West Bengal, and more
than possibly most Members, I know
the woes and miseries of the people of

East Bengal. But this particular Act
has nothing to do with East Bengal,

This Aci only refers to the crimes of
abduction committed during the
period round about 1947. The recovery
work in East and West Bengal today
is being done under the Nehru-Liaquat
Pact, and under the auspices of the
Minorities Ministers of both the
countries.

With regard to the attitude of Pakis-
tan, much has been said. It is the usual
practice to give a dog a bad name
before hanging it, but in this case, 1
shall be false to my responsibilities if
I do not admit here that our relief or-
ganisation has received considerable
help—I should say, every possible help
~—~from Pakistan, in the working of this
particular Act. .

! may mention, Sir, a very small
case as an example of this. As a result
of the judgment of the East Pakistan
High Court. we had to perforce stop
our recovery work in our country for
a while. Pakistan did not take advan-
tage of the situation, and during this
period, they carried on with their re-
covery work and returned to us 172
girls,

With regard to the statement made
by Mr. Gopalaswami Ayyangar, the
position is this. This is a very serious
allegation, and this allegation has been
made in both the countries. Just as we
seem to believe that there are thou-
sands of high-placed Pakistani officials
and citizens who are in possession of
our abducted women, they also simi-
larly allege that on this side of the
border, many of their abducted women
are in the possession of our officers
and our citizens, This matter is very
closely being looked into, and it is im-
possible at this stage to glve any cate-
gorical answer. It is only when each
and every allegation has heen looked
into can they and can we give an
answer to this.

Sardar Hukam Singh: Has Pakistan
supplied you with the list of officials
in whose custody Muslim women are
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being kept, because Mr. Gopalaswamy
Ayyangar said we have given them
every detail of the officers who are
keeping them here. Have we got those
particulars from Pakistan?

Shri Anil K. Chanda: As I have said,
Sir, we are enquiring into it.

Mr. Deputy-Speaker: The qQuestion is:
“That the Bill be passed”.
The motion was adopted.

TEA BILL

The Minister of Commerce aad In-
dustry (Shret T. T. Krishnamachari):
I beg to move?;

“That the Bill to provide for the
control by the Union of the tea in-
dustry, and for that purpose to es-
tablish a Tea Board and levy a
customs duty on tea exported from
India, be referred to a Select Com-
mittee consisting of Shri A. K.
Basu, Shri Upendranath Barman,
Shri Kamakhya Prasad Tripathi,
Prof. Nibaran Chandra Laskar,
Shri Debeswar Sarmah, Shri Bhakt
Darshan, Shri R. Venkataraman,
Shri G. R. Damodaran, Shri Nage-
shwar Prasad Sinha, Shri Hem Raj,
Shri N. M. Lingam, Shri H. Sidda-
nanjappa, Shri Bhagwat Jha Azad,
Shri P. T. Chacko, Shri N. C. Chat-
terjee, Shri Hirendra Nath Muker-
jee, Shri Hari Vinayak Pataskar,
Shri Jaipal Singh, Shri Tridib
Kumar Chaudhuri, Shri K. Kelap~
pan, Shri Rayasam Seshagiri Rao,
Shri Purnendu Sekhar Nalkg,
Shri Dev Khanta Borooah, Shri D.
P, Karmarkar, and the mover with
instructions to report on or before
the last day of the first week of
the next session.”

The Bill is only a combination of
the Central Tea Board Act of 1949 and
the Indian Tea Control Act, 1938, aiong
with eertain variations that have been
fouund necessary. The Bill begins with
a declsration in terms of item 52 of
List I, Scheduled VII of the Constitu-
tion.

[Paxpi? THAKUR Das BHARGAVG n the
Chair}

The definitions more or lesa follow the
pattern of the two enactinents with
certain additions made by the enlarge-
ment of the functions of the Tea Board.
The constitution of the Tea Board
does not follow the pattern determined
by the Tea Board Act of 1949. T
categories are mentioned in this Bil
of persons who should ind representa-

*Moved with the previous repommendations of the President.
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tion in the Board and the nomination
is left to the Central Government, The
change has been made because repre-
sentation in the Tea Board is apt to
become stratified. Only the interests
closeiy concerned are now represented
in the existing Board. The tea industry
is one of great nationsl importance,
and it is hoped that by providing some
representation for persons not direct-
1y interested in the various processes
which the manufacture of tea and the
sale of tea undergoes, national interests
would be better served thereby.

The appointment of a Secretary and
officers drawing more than Rs., 1,000
will vest in the Central Government.
It is also the intention of the Govern-
ment that the .financial control exer-
cised on the Tea Board by the Finance
Ministry should be strengthened, and
it follows the pattem that generally
government has in mind in the matter
of greater financial control in respect
of all such Boards.,

The functions of the Board have
been widened. In addition to the pre-
sent functions of the 'Central Tea
Board and the Indian Tea Licensing
Committee, the enlarged scope of the
new Board’s activities will include:

(i) Regulation and control of the
sale of tea for internal consumption
or export, whether by auctions or
otherwise;

(ii) Control over the quality of
tea and the issue of licenses to en-
gage in blending; and

(1ij) Promotion of the adoption
of measures for increasing the
productivity of labour, includin
measures for securing safer an
better working condi‘ions and the
provisions and improvement of
amenities and incentive to worlsers.

The Tea Board may also be required,
according to any decision of the Cen-
tral Goverament in the exercise of its
powers as proposed under Clause 33 of
the Tea Bill, to license brokers, manu-
facturers or dealers in tea waste.

Chapters III and IV of the Tea Bll,
1952, contain provisions similar in
principle to those contained in Chap-
ters II and III of the Indian Tea Con-
trol Act, regarding control over the
export of tea and control over the ex-
tension of tea cultivation. The provi-
sions of the Tea Bill, however, do not
stipulate the exact basis supject to
which export rights will accrue to tea
estates and the extent up to which ex-
tension of tea cultivation will be per-
mitted. The details in these matters are
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to be left to be prescribed by rules
under tke proposed statute. This is de-
sivablg,, as the Government have to
decide upon their policy on such
matters as the interests of the develop-
ment and welfare of the tea industry
may require from time to time, This
will not, at the same time, in any way
interfere with India’s obligations in
regard to the International Tea Agree-
ment, should this Agreement continue,

Chapter VI indicates the control by
the Central Government., Chapter VII,
Clause 33, is a new provision, as I said
before, in regard to brokers, tea manu-
facturers and blenders. The other
provisions in this chabter are those re-
produced from the two existing enact-
ments.

I have only one word to say in re~
gard to a subject in which hon. Mem-
bers are very much interested. In the
context of the crisis in the tea indust-’
ry today, the iniroduction of this legis-
lation might require some explanation.
As the House is aware, this legislation
is not a sequel to the crisis. Certain
promises were made by Government in
the last session that a change in respect
of the methods adopted in the matter
of tea control was being contemplated
so that Government could be in a
better position to exercise greater con-
trol in regard to this important
industry. The present crisis, if anything,
has demonstrated clearly the fact that
the control exercised by the Tea Board
over the industry is not ascomplete or
as efficient ds it ought to be. In this
context, I have to mention that Govern-
ment are not satisfied with the pro-
paganda that is being carried on for
tea, either internal or abroad.

Our internal consumption of tea hap-
pens {o be less than a third of the pro-
duction. This is an unsatisfactory po-
sition. Our dependence on foreign ex-
ports in respect of this industry is more
than what it ought to be. Even with
the inadequate knowledge that I have
of internal propaganda, I have come
to the conclusion that internal propa-
ganda methods are extremely unsatis-
factory. Primarily the propaganda isin
relation to the sale of tea, as there is
no tie-up between the concerns that
pack and setl tea in the interna! mar-
ket, and the propaganda organisation.
Though there is no specific mention in
the new Blill that the Board will be
taking over the control of internal
sales, I think this matter may be left
to be considered by the Select Com-
mittee. The way in which tea propa-
ganda is done in other countries is by
close liaison with the tea selling inter-
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ests, and the propaganda organisation,
and this liaison extends to the extent
of participation in costs, There is no
such liaison between the tea selling
interests and the Tea Board in India.

The House is also aware that we
have delinked our tea propaganda from
the International Tea marketing Expan-
sion Board. This step had to be taken
because, from the evidence that I could
find, the control exercised by the Tea
Board over the activities of the Inter-
national Tea Marketing Expansion
Board was next to nothing, It is signi-
ficant that while the ITMEB persuaded
the people in various countries with
whom they were co-operating to pro-
test to the Indian Goverisnent against
the withdrawal from the ITMEB, this
organisation themselves have been
curiously silent,—a silence which is
bordering on complete indifference. 1
am, therefore, surprised that there
should be anybody in India conaected
with Indian tea interests, who should
suggest that the action taken by the
Government of Indla in this matter
was uawise.

This delinking from the ITMEB has
laid the burden $quarely on the Indian
tea organisation to undertake, organise
and direct international propaganda.
Government have taken certain steps
in this regard already. They do hope
in course of time that the new Tea
Board would be undertaking this res-
ponsibility fully and build up an effi-
cient organisation for doing propa-
ganda for tea in the world, if possible,
in collaboration with the major tea
producing countries,

Certain concerned interests . are
bound to express the view that they
have not been consulted in the formu-
lation of this legislation. Considering
that the departure from the existing
enactment has not been very great,
this consultation before the drafting
of the legislation was, in my view, un-
necessary. But I would suggest to
the House that the Select Committee
might be asked to invite the representa-
tives of the tea interests and of all
shades of opinion to give evidence
before them. I have no doubt that the
Select Committee, the House and the
Government would profit by taking
such evidence.

An hon. friend suggested an hour
back that there should be a provision
in this enactment, similar to Section
20 in the Industries (Development and
Regulation) Act, namely that there
should be power for the Government or
the Tea Board, as the case may be, to
manage certain estates which
think, are being badly managed. While
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I am certainly prepared to leave it
to the Select Committee to put in a
provision of this nature should they
consider it necessary, I must apologise
to the hon. Members for more or less
rushing through this Bill at this late
hour on the last day of the session. But
hon. Members will understand that the
Select Committee being a wide one, we
can have the Bill remoulded, if neces-
sary, and bring it back before the
Hpouse, and allow &ll criticisms that
can possibly be focussed on it, at the
beginning of the next 8ession.

Mr. Chalrman: Motion moved:

“That the Bill to provide for
the Control by the Union of the tea
industry and for that purpose to
establish a Tea Board and levy a
customs duty on tea exported from
India, be referred to a Select Com-
mittee consisting of Shri A. K.
Basu, Shri Upendranath Barman,
Shri Kamakhya Prasad Tripathi,
Prof. Nibaran Chandra Laskar, Shri
Debeswar Sarmah, Shri Bhakt
Darshan, Shri R. Venkataraman,
Shri G. R. Damodaran, Shri Nage-
shwar Prasad Sinha, Shri Hem
Raj}, Shri N. M, Lingam, Shrl H.
Siddananjappa, Shri Bhagwat Jha
Azad, Shri P, T. Chacko, Shri N.
C. Chatterjee, Shri Hirendra Nath
Mukerjee, Shri Hari Vinayak Pat-
askar, Shri Jaipal Singh, Shri Tri-
dib Kumar Chaudhuri, Shri K.
Kelappan, Shrl Rayasam 8Sesha-
giri Rao, Shri Purnendu Sekhar
Naskar, Shri Dev Khanta Borooah
Shri D. P. Karmarkar, and the
fmover with instructions to report
on or before the last day of the
first week of the next session.”

Shri N. B. Chowdhury (Ghatal): We
all know that the tea industry is today
facing a terrible crisis and thousands
of tea garden labourers have been
thrown out of employment. At this
stage, certainly we want a measure
that is to be brought forward to ensure
that the Indian garden owner does not
suffer and at the same time the work-
ing classes are also provided for. So
far as this Bill is concerned, we feel
that not only the tea interests, and
the owners of the tea gardens should
be consulted, but that there should be
conferences of a tripartite nature, bet-
ween the interests concerned, namely
the tea owners, the tea garden work-
ers and the Government so that they
might represent their views. It is only
through such {tripartite conferences
that we can get suggestions which will
help the Board to function properly.

So far as the constitution of the
Board is concerned, we flnd that as
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many as 40 members are going to be
appointed for this Board.

Mr. Chalrman: There is so much of
noise in the House that it is impossi-
ble for the reporters to take down what
is being said. I would request hon.
Members kindly not to talk.

Shri N. B. Chowdbury: So far as the
membership of the Board is concerned,
it has been stattd that all tea interests
wilt be represented. The owners, the
Chambers of Commerce, the consumers,
the manufacturers, the labourers. em-
ployees, the Members of parliament, and
1he representatives of the Central Gov-
ernment and the Governments of the
principal teagrowing States have been
mentioned. But so far as the workers
are concerned, although we find that
persons employed in tea estates would
have a certain representation, no speci-
fiz mention has been made as to what
would be the quantum of that repre-
sentation. The Chambers of Commerce
also would have a certain representa-
tion. It has not been stated as to whe-
ther the organisations of labour would
be enabled to send their representa-
tives. It. will not do if simply a person
is nominated, who may not enjoy the
confidence of the workers in the tea
gardens. I would like to draw the atten-
tion of the Select Committee to the
fact that when the Chambers of Com-
merce, that is the organisations of the
swners of the tea gardens, are given
the vpportunity to be represented on
the Board, a similar facility should be
extended to the Tea Labour Unions
who should also be consulted, and
asked to send their. representatives.

It has also been stated that so far
as the quality of tea is concerned, there
would be research centres, where
scientific investigations would be made
to improve the quality of tea. Coming
from West Bengal, I know that some
time back in Calcutta, the Corporation
brought cases against renowned firms
that instead of using good quality tea
they used a mixture of tea stem. When
representations were made to the Gov-
ernment, the Government instead of
seeing that they improved the Quality,
brought up a measure by way of legis-
lation declaring that this could be
allowed. I want to draw the atten-
tion of the Select Committee to this
fact also. Although it has been admit-
ted by all sections of the people. that
the quality of Lea that is available for
Mternal consumptxon, needs to be im-

roved, yet, we find that a periigulsr

ate Government has come in with
a measure declaring that such a mix-
ture cou)d be allowed.
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Then, we find that so far as the tea
industry 1s concerned, the census of
foreign capital aated 30th June 1948
showed tnat about 75 per cent of the
capital 1nvested in the tea industry
was 1oreignowned. And we know that
one of the major reasons for the pre-
sent crisis in the tea industry is the
manoeuvrings of these people. So this
must be borne in mind while the Select
Committee is going through this mea-
sure, as to how we can save the native
industry. The case of persons who
have started small gardens must be
considered. We also know that due to
the present arrangement of auctions at
Calcutta, Cochin and London there is
sufficient scope for these foreign in-
vestors to carry on auctions at London
and, therefore, the small owners of
tea gardens here do not get an ade-
qQuate opportunity to have any say in
the matter.

Another thing is that with regard to
tea garden labour, the Plantations
Labour Act 1951 and the Minimum
Wages Act are to be applied. But we
find that when thousands of workers
are being thrown out of employment
and so many gardens kave been closed
down, no steps have been taken by the
Government to see that these workers
find alternative employment or are
given some unemployment dole or that
they enjoy all the facilities which are
guaranteed under these measures.

Then it has been said that an attempt
would be made to organise certain
gardens on a cooperative basis. While
considering ¢sis. the owners of small
gardens should be asked to re-orga-
nize their gardens, if possible, so
that théy may not be in very great
difficulty to carry on their trade.

With these few words I think that
while the Select Committee 1s going to
consider. this measure, they should
consider the case of the workers in the
gardens and slso the owners of small
gardens who belong to this country
and gee that the foreign investors who
are practically controlling the entire
industry do not make any attempt to
destrqy the interpsts of indigenous
capital,

8bri K. K, Desai (Halar): I fully
support the motion for reference of this
Tea Bill to a Select Committee. The
Bill has come none too soon. When the
Bill for the regulation and control of
Industries wag before this House, I did
suggest that the plantation industry be
included in it end at that time on the
floor of the House an assurance was
given that a Bill controlling the tea
industry would be brought before this
Houde in a comprehensive form. This
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Bill is seeking to repeal the two Acts—
tne lea psoard Act and tne ‘tea Con-
trol Act— and the name of this Bill
is: the Tea Bill, This means that the
whole of the tea industry is now sought
to be brought under the controi of the
Government of India.

.

As the Bill has been brought at the
very fag end of the session and we have
very littie time, I do not think I will
be able to oiter any detailed observa-
tions on it. But as it is going before
a Select Committee, I should like to
make a few observations, The tea in-
dustry, as we all know, is the most
important and strategic industry in
this country. It is a great export in-
dustry which brings us a lot of foreign
exchange, and. every now and then we
in this country are faced with some
crisis or the other so far as the tea
industry is concerned. Now these cri-
sis come over us or the crisis is sought
to be created either artificially or by
the vested interests and somehow or
olher the Government, the Parliament
or the State is being made to make
some concessions. I may say at this
stage that this is one industry about
which there is very little knowledge
in this country. This is one industry
which has been built up on the blood
and sweat of the poor human beings
in this country. Just think of the past
when this industry was established
in this country; particularly, this in-
dustry was established in jungles and
hills where hundreds of our country-
men living on the verge of starvation
in the plains have been taken. Onme
does not know what happened to them
and it is a matter of history that thou-
sands of poor labourers and employees
woyld have died in those areas which
are infested with mataria and ‘all sorts
of diseases. This industry i{s one which
has developed in this country after ex-
ploiting very fully our human resour-
ces as well as our natural resources;
and it has come into existence, as a
matter of fact, by the concessions
which we cannot think of giving to
anybody—concessions which were
given by the foreign Government to
the foreign interests in those good old
days. If you look to the financlal as-
pect of this industry, I think their paid
up capital origlnally might have been
practically negligible. The whole in-
dustry has devejoped during the last
so many years on the resources which
this country has supplied, and today
the industry is trying its best—because
jt is more or less a monopoly concern,
more or less monopolised by the fore-
ign interests who have got their own
method of dealing with us, who have
got their own method of dealing with
employees—to get as many concesslons
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But for the first time now
I' am happy that this industry is sought
to be biought under our conmtrol. :Just
now there is a crisis and they say that
wages paid to the workers are very
heavy and so we are not able to sell
this tea in the outside market. Has
anybody explored what are the over-
head charges, what are the manage-
ment charges and what are the charges
that constitute the cost of production,
as far as these charges are paid out
either in London or any other place?
If our raw tea is exported at eight
annas or nine annas per pound, that
very tea is sold in the Europeon mar-
ket at Rs. 2-4-0 and 2-8-0. This differ-
ence, in my opinion, is belng pocketed
by others and not our people who are
working there. Attempts are being
made for the last two, three or six
months to see that the implementation
of the Bill on plantation which we have
passed in this House, the Plantation
Act which is more or less welfare
legislation, is sabotaged on the one plea
or other.

Now, the present Tea Board that is
constituted is -dominated more or less
by the Tea Planting Interests. Of
course, there is improvement in this
Bill as far as the representation is
concerned But, I may just point out

ke hon. Minister of Commerce and
In {stry, what does he mean by giving
representation to the vested interests
in' different guises. One is the dealers
including both exporters and internal
traders of tea are given representation.
Their again the Chambers of Commerce
and Industries are also being given
representatlon. Are not these dealers
also members of the' Chambers of Com-
merce and Industry? Then again, in—

“(j) such other persons or class
rsons, as scxentlsts. economists
usiness men, ...

So, it is more surprising that fn tbree
different ways the vested interests
about ‘whom we have got our own
doubts are again sought to be repre-
sented in this Board so that agaln the
Tea Board that is belng constituted
even under this Bill will be dominated
more or less by the vested iInterests.

297¢

Now, there is one other suggestion
which I would like to make to the Se-
lect. Committee. As the Plantation In-
dustry has been excluded in the Indus-
tries Regulation and Developmentlaw
that we have passed, the section dealing
with the taking over of the industry

or the undertaking in the interest of
the country should be included in tbis

11l so that there will be no need %
nclude this Plantation industry én the
Industrfes devglopment atid regulation
law. I think this suggestion which 1
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am making will ind suitable reception
at the hands of the Select Conunittee.

Just now some tripartite conference
of the Government, of the employees
and the plsnters is meeting at Calcutta,
to resolve this crisis. But such crisis
had always been coming and it has been
resolved temporarily. I hope that after
enacting this Bill, it is very urgent
that the Board envisaged in this Bill
should be formed and we have got to
see that the Tea Industry is managed
in such a way that such temporary
crisis may not come. The crisis should
not occur in such a very important in-
dustry. It is occurring because the
whole thing is left over to private
enterprise, which has been bringing
every now and then crisis in the Tea
industry.

Now, as far as the tea industry is
concerned, we have, as I said, no know-
ledge about it and, so, as I suggested
last time, a complete probe into the
working of this industry. The Board
will look into it when the time comes.
I would suggest to the Government
that they must appoint a sort of Com-
mission to go into the working of the
whole industry. Let us see the mind
of our Government especially in deal-
ing with the tea industry. The mind of
the Government is generally made up
by those people who Place both facts
and figures and information that would
suit them. As far as other interests
are concerned, they are not presenting
any views and even if they are pre-
sented. they are ignored. So I believe
that the Bill as it bas been presented
to us is a good Bill and it must be enact-
ed as early as possible and I hope in
future some of us may not have to
offer criticisms which I have offered
today.

Mr. Chzirman: A suggestion has
been made that the name of Shri T.
Subrahmanyam be added to the list of
Members. I hope the suggestion is ac-
ceptable to the House.

, Several Hon. Memhers: Yes.

Mr. Chairman: The name of Shri T.
Subrahmanyam is added to the list.

Shri R. K. Chaudhuri (Gauhat{):
wish to speak on what repercussions this
Bill has on the tea industry of the State
to which I belong, namely the tea in-
dustry in Assam. Reading the provi-
sions of the Bill, it seems to me that
it is a mockery, at this stage, of the
tea industry in Assam. I do not know
what the  condition of the industry in
other parts of India is, but so far as
Assami §s concerned, I can say without
ihe least hesitation, particularly so far
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as the Indian interests are concerned,
that the tea industry is about to col-
lapse and by the time this Bill is pass~
ed, the tea industry of the Indian in
Assam will totally collapse. I do not
blame the Government. In this respect
they have shown a lot of earmestness.
They have recently had several confer-
ences and they had also sent out their
officers to Assam and also to Calcutta
to find out exactly what can be done
to save the industry. But the net
result of what has been achieved is
most disappointing. The assurances and
concessions given are hardly sufficient
to save the industry at all. I, therefore,
say that certain provisions of this Biil
at least seem to be entirely necessary.
Here in clauses 12, 13 and 14 we are
speaking about the limitation of cuiti-
vation, control and the expansion of
tea cultivation but I am afraid the
House will be astounded to hear—not
to speak of expansion—the position in
the industry is such that no cultivation
even of the existing tea gardens is like-
ly to be taken in hand in the near
future. As many as 20 gardens of
which I know have already sent notices
to the labourers that they are going
to close down their work from the
And I was
rather surprised that my friend who
has just spoken, Mr. Khandubhai Desal,
had not a word to saY in favour of the
labourers who are going to be totally
out of employment in the near future.

Shbri K, K. Desai: I want permanent
employment, not temporary one.

Shri R. K. Chaudhuri: From what I
understand from a reply recently given
in the course of a statement made by
the hon. Minister of Commerce and
Industry, the guarantee they are pre-
pared to give is to the extent of 1953
cultivation only and that would not
satisfy the tea interests in Assam,
because they have already mortgaged
the crops and hypothecated all the tea
estates to the Banls. ‘The Banks
are not prepared to lend out
any money to them unless some gua-
rantee is also given to the existing
loan. Now, the tea industry cannot be
blamed for this reason that they have
been very liberal to their labourers.
I do not say that they have been extra-
liberal, but they have been liberal I
suppose, considering the employers of
other industries in India. In the tea
gardens rice is supplied to labourers
at Rs, 5 per maund even now. Even
when the market was soaring up to
Rs. 40 per maund, the tea proprietors
had to supply rice to labourers at Rs.
S per maund. Even if a single member
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of a family of the labourers worked for
A pericd of a week in the gardens, they
were entitled to get rice at the con-
cessional rate. They are entitled to
get their clothing at pre-war prices
even now. Various other privileges
are given by the tea garden proprietors
to their labourers. Not that I grudge it.
But I consider that unless Government
takes the entire tea industry under
their control, it will be dificult for the
tea proprietors to shoulder the burden
of these privileges. Unless the flnan-
ciers know that the tea industry is
going to have a margin of profit, they
are not going to lend any further
money. Unless there is some long term
arrangement, the tea estates are bound
to collapse.

Yesterday a Conference was held by
the Labour Minister in which the whole
question would have been thrashed
out—whether the margin of expendi-
ture could be reduced so far as lab-
ourers are concerned. But no proprie-
tor of the tea estate would even think
of taking such steps because it would
lead to strikes and other things. There-
fore, I submit that before we go into a
legislation like this, we must seriously
consider what has been actually done by
the Government. For instance what has
Government done to stabilise thepric-
es? How is it that the tea exported to
England and other ¢countries is sold at
the maximum rate of Rs. 1-11-0 per
pound now, whereas in India itself we
have got to take tea and pay for it at
Rs. 3 per pound? What is the reason
for this difference? What has the Gov-
ernment been doing for the last five or
six years in order to alter this state
of affairs.

What Government should do now to
save the industry is that they should
purchase the entire stock of tea and
regulate the prices themselves, just as
they did during the war in 1942—44.
When Government took the entire
charge of the stock and issued permits
for exports. If the Government now
really want to save the tea industry
they should purchase the entire stock
of tea at a price which does not bring
loss to the industry. With a margin
of profit for them if the Government
takes charge of the entire stock of tea
and sell tea themselves then the prices
will be regulated. They will be able to
export to countries where tea is needed
and the tea industry will be saved. My
whole point is this. Unless you save
the tea estates now, it is useless to pass
such voluminous legislation. Govern-
ment in order to show their apprecia-
tion of the seriousness of the matter
should take into consideration the sug-
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gestions that I have made of their
becoming the owner of the entire
stock of Indian tea and to regulate the
export and sale thereof. Thereby they
will give some assurance to the finan-
ciers as well as to the tea proprietors
themselves and they will be able to
stand on their own legs.

Another point to which I would like
to draw ‘the attention of this House is
that we must seriously think of extend-
ing the market for tea in our own
country, We can vo longer depend on
our monopolistic position. In Russia
where a large quantity of tea is consum-
ed, I understand that they are thinking
of tea plantations in some areas.
South Africa, tea cultivation has been
started. In Indonesia—Java and other
places—there is a good production of
tea, Ceylon is producing a large quan-
tity of tea. In no other country except
India is an export duty on tea
levied. But here the Government
still persist in levying an export
duty, while the industry is going
to ruin. Government on their
part must make some sacrifice. They
should either do away with the export
duty for some years, or should make
some arrangement for deferred pay-
ment of the export duty. In Assam the
tea industry will be grateful—the
Indian section of it at least—if they
are only allowed deferred payment,
that is instead of levying the duty
before the tea is allowed to be moved,
they may be allowed to make payment
after sale. Now tea is not allowed to be
moved unless the export duty is pre-
paid. That hampers the smaller pro-
prietors.

Now I would appeal to the House
that we should cultivate the habit of
taking more tea. There is a lot of pre-
judice in this part of India, Northern
India, (excepting West Bengal) against
tea. Some of my hon. friends com-
plain that tea is injurious to heslth.

Pandit Algu Ra] Sbastri (Aznmgarh
Distt.—East cum Balblia Distt.—West)

Tandoniji says so?

hrl Tandon (Allahabad Distt.—
est): Gandhlji said it.

An Bon. Member: Doctors say so..

Shri R. K. .Chaadhurl: The sooner
you decide not to have anything to do
with such Doctors, the better.

This attitude is the main reason for
the ruin of the tea industry. You want
to produce something for people- who
do not belong to India, just as we want-
ed to produce opjum, not meant for
consumption here. That prejudice to
tea has to be removed. When Yyou
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start with a prejudice that tea is in-
jurious to beaith, you cannot expect
the tea industry to flourish. Let us
have an authoritative opinion on the
subject. If it is really injurious to the
health of the country, it should be in-
jurious in all parts of India. If it is
injurious to people in United Provinces
it should be injurious to people in
Bengal and Assam. Why then do you
allow so much production of tea. Why
then do you take so much interest in
tea and have legislation, if it is really,
as some of my hon. friends seem to
think, a poisonous drink?

My whole object in making this
short speech is to bring to the notice
of the House as well as of Goverrunent
that if really you consider that tea in-
dustry should prosper, if really you
want to take some good contribution
from the tea industry, you should en-
courage a market for tea not only in
other parts of the world but also in
India itself. If you really think that it
is injurious exterminate this industry
altogether. I believe we shall be living
in Utopia if you for a moment enter-
tain the idea that tea is injurious and

. that the taking of tea should be stop-
ped. I would suggest any friend here
to go and live in Assam or Bengal
without taking tea. We have not so
much of milk and honey, which you
have in this part of the country, as tea.
Tea protects you from various kinds
of malaria.

Shri H. N. Suastri (Kanpur Distt—
Central): You are an embodiment of
those advantages yourself! .

Shri R. K. Chapdburel: Yes, I am a
tea drinker. (Interruption). I am not
interested in the tea industry. I am not
a shareholder or a proprietor of any
tea estate. I am not a propagendist
also. But I simply want to remove the
ignorance of mv friends in this respect.
Some friends complain that if they
take a cuo of tea they cannot slee'p the
whole night.

8hri Vetayudban (Quilon-cum- Mave-
likkara—Reserved—Sch. Cnstes): That
is true.

Shri R. K. Chaudburi: I can take a
cup of tea just before I go to bed and
sleep like a top. But you might be
thinking of so mnay things which you
have done during the day with the
result that you do not get sieep!

Mr. Chairman: He may speak on the
Bill. 1 think he has finished.
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Shrl R. K. Chaudhurl: That is all,
Sir.

Some Hon. Members rose—
Mr. Chairman: It is so late now.

Shri S. C. Samanta (Tamluk): I have
to offer some comments. I will do it in
flve minutes.

Shri Damodara Menon (Kozhikode):
1 have been standing up a number of
times. I want a few minutes. I have to
make one or two points.

Mr. Chairman: Very well Mr,
Samanta.

Shri S. C. Samanta: I whole-heart-
edly support the motion for reference
of the Bill to Select Committee. Witk
reference to clause 4, the number of
memberg which should constitute the
Tea Board has been specified there.
But in the categories of representation
mentioned it has not been stated as to
how many will be allotted to each
category. I shall be glad if the Mem-
bers of the Select Committee take into
consideration tQjs matter and specify
the number in each category. I find that
there is representation from Parlia-
ment also. The Select Committee
should make it clear whether these
Members will be elected or nominated
or appointed by the Government. There
are so many tea producing States. It
will be better for the Select Committee
to put also some Members of the Legis-
latures of States where tea is grown.

Then I wsnt to say something
about the Tea Expansion Board. We
have withdrawn ourselves from the
Tea ‘Expansion Board. So the whole
burden of propaganda lies upon us
now. I find that in the functions of the
Board something is said. But this Tea
Expansion Board was doing so much.
for India as regards tea and that work
has fallen upon our heads. S0 when
this committee is formed, either stand-
ing committee or ad hoc committees
should be formed, and it should be
specially mentioned in clause 8 that
tea expansion and propaganda, in
other countties as well as in India,
will be the duties of this standing
committee. The tea Expansion Board
has done so much work for us that we
have earned so much dollars from out-
side. This work should not now be
neglected. It should be specifically
mentioned in the body of the Bill it-
self. These are my two suggestions and
I hope the Select Committee will give
serious consideration to them.
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Bkri Damodara Mesman: We areat the
fag end of the session and also of the
dz. and I do not want to make a long
speech at all. I want only to make

. cge or two suggestions to the hon.
Minister and to the Select Committee
about thig matter.

One of the points has already been
made out here, and that is that this
industry is more or less in the hands
of vested interests, especially foreign
.vested interests, We are ing pro-
vision here for expansion 2f our tea
gardens as and when we find it neces-
'sary. I want to make this suggestion
to the Select Committee that hereafter
it should not be possible for foreign
vested interests to expand in this
country at all, We must make such
provision here that in our expansion
programme foreign interests shall not
find a place. It has been pointed out
that the present crisis in the industry
has seriously affected not only the
interests of the industry but our eco-
nomic interests also. This crisis has
come in the industry merely because
we have had no real control over the
industry. That is because we have been
allowing vested interests to roncen-
trate in this industry. 1t must be our
endeavour as soon as possible to get
rid of the vested interests, and especi-
ally the foreign interests, in this in-
dustry. Therefore, in our expansion
programme, if we do not take care to
see that the vested interests do not
progress, this industry will be doomed
and also our country in the long run.

Then I want to make one or two
suggestions about the Tea Board itself
which is the most important provision
in the Bill. Here several categories are
given. As has been pointed out by an
hon. Member, in regard to the provi-
sion about representation of labour, I
do not know whether it will be ade-
quate. Another thing is, when we are
making mention of several categories,
it must be possible for Parliament to
‘know what is the proportion of repre-
sentation you are going to allow to
each category mentioned here. There
are altogether forty members. We want
to know how many of these forty will
.80 to owners, or to persons employed
in the tea gardens, manufacturers of
tea, Members of Parllament, Cenfral
Goverrunent nominees and also Cham-
bers of Commerce and Industry. I en-
dorse the view expressed by Mr,
Khandubhai Desai that when you have
already made provision for dealers, in-
cluding exporters and internal traders
0! tea, manufacturers of tea etc. there
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is no necessity at all for you to include
Chambers of Commerce and Industry,
and later on; also businessmen. It ap-
pears you are giving a weightage to
this kind of representation.

I would urge also another point.
When you are making this appoint-
ment it must be not through nomina-
tion, it must be possible for us, especi-
ally when we are giving representation
to labour and also owders of estates
and gatdens and growers, to introduce:
a certain element of election. I want.
to see that labour gets proper repre-
sentation, and that through election.

I do not want to take more of your
time. ¢

The Minister of Commerce (Shri
Karmarkar): I am very grateful to the
House for the very vigorous support
that it has given to the measure. There
is one point beyond dispute arising.
out of the discussions, i.e., that the tea
industry requires to be regulated in a
better manner than before. Arising
out of the discussions are some three
or four important points, Firstly that
labour should find its representation.
That was what my friend, Mr. Khandu-
bhai Desai said and then I understood
Mr. Damodara Menon to say that there
should be a deflnite specification in
the category of various members. These:
are all matters that will be certainly
taken into consideration by the Select
Comumittee and I think I would be un-
fair to the Select Committee were I to:
try to meet any of those points here.

I was interested in the observations.
made by my esteemed and elderly
friend Mr. Rohin. Kumar Chaudhuri,
When he was speaking, one point.
struck me. It has been the tradition of
this House that there is no television.
permitted in this House. I am quite
sure that if he were to talk and with
kis picture available to us, we will be .
saving a lot of expenditure on propa--
ganda. The Select Committee will
largely benefit by the observations that.
he has made in support of the tea in--
dustry.

There remains no more points and I
think I would be hardly fair to the-
House by standing between the hon,.
Members and their evening tea.

Mr, Chairman: The question is:

“That the Bill to provide for the
Control by the Union of the tea
industry, and for thatpurpose to
establish a Tea Board and levy a
customs duty on tea exported from
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India, be referred to a Select Com-
mittee consisting of Shri A. K.
Basu, Shri Upendranath Barman,
Shri Kamakhya Prasad Tripathi,
Prof. Nibaran Chandra Laskar,
Shri Debeswar Sarmah, Shri Bhakt
Darshan, Shri R. Venkataraman,
Shri G. R. Damodaran, Shri Nage-
shwar Prasad Sinha, Shri Hem Raj,
Skri N. M. Lingam, Shri H. Sidda-
nanjappa, Shri Bhagwat Jha Azad,
Shri P. T. Chacko, Shri N. C. Chat-
terjee, Shri Hirendra Nath Muker-
jee, Shri Hari Vinayak Pataskar,
Shri Hari Vinayak Pataskar, Shri
Jaipal Singh, Shri Tridib Kumar

Chauduhri, Shri K. Kelappan, Shri
Rayasam Seshagiri Rao, Shri
Purnendu Sekhar Naskar, Shri
Dev. Khanta Borooah, Shri T. Sub-
ramanyam, Shri D, P. Karmarkar
and the mover with instructions to
report on or before the last day of
the first week of the next session.”

The motion was adopted.

Mr. Chairman: Shri T. T. Krish
namachari, the Minister of Commerct
and Industry is appointed as the Chair-
man of the Select Committee.

The House then adjouned sine die.





